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ders and forthe prevention of the mis-
use of such techniques for the pur-
pose of pre-natal sex determination
leading to female foeticide; and for
matters connected therewith or inci-
dental thereto.”

The motion was adopted.

SHRI M.L. FOTEDAR: | introduce the
Bill.

MR. SPEAKER: The House now shall
take up matters under rule 377. Shri Vilas
Muttemwar

14.43 hrs

MATTERS UNDER RULE 377

() Needtotake measurestocope
with the growing sctivities of
Naxalites

[English)

SHRI VILAS MUTTEMWAR (Chimur):
Sir, | rise to draw the pointed attention of this
August House to the extremely grave prob-
lem of Naxalite activities which as growing
on the scale of an epidemic not only in quite
a few districts of my own regjon of Vidarbha
but also in the adjoining districts of Andhra
Pradesh and Madhya Pradesh.

The four State Governments of Mahar-
ashtra, Andhra Pradesh, Orissa and Madhya
Pradesh have formed a joint command of
their police forces to curb the menace. A
similar effort was made way back in thefifties
by the four erstwhile States of M.P., U.P.,
Rajasthan and Vindhya Pradesh to crush a
large number of notorious dacoits operating
in those States.

[MR. DEPUTY-SPEAKER - in the Chair}
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However, | agree with the Union Home
Minister who have very clearly and emphati-
cally said that the menace of Naxalism has
its roots in the tribal population. The Home
Minister has very rightly said that the solution
of the problem lies exactly where its roots do.
The solution of the problem, therefore, lies
notin meeting force with force but in conceiv-
ing and sincerely implementing really effec-
tive and long range programmes to win over
the confidence of the vast tribal population in
the affected areas.

|, therefore, urge our Government to
think and work suitably in the direction and
appeal to the House to join me in persuading
the Govemment to do so in the right earnest
and without giving any more time to the
Naxalites to enhance their influence further.

(ll) Need to clear the project for
rehabliitation of victims of the
practice of Devadasl

SHRI C.P. MUDALA GIRIYAPPA (Chi-
tradurga): The heinous and inhuman prac-
tice of consigning young girls to Devadasi
system is being openly indulged in the coun-
try particularly in the border areas of Karna-
taka, Maharashtra and Andhra Pradesh,

The Andhra Pradesh Government
passed legislation in 1987 banning the prac-
tice. The Karnataka Government has also
taken several measures 1o put an end to this

evil practice.

Almost all these victims hail from the
down-trodden. The Kamataka Government
has undertaken recently a comprehensive
survey in all the Talukas of Belgaum District
and the data collected is being promised by
computers. Meanwhile a project repont on
various measures to be taken up to rehabili-
tate the victims of the Devadasi practice has
been prepared and submitied tothe Govern-
ment of India for its sanction.

| urge upon the Govemment of India to
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approve the project expeditiously and to
provide substantial financial assistance to
the State for redeeming the hapless victims
of Devadasi system.

(ll) Need to clear Irrigation Proj-
ects of Andhra Pradesh

SHRIA.PRATAP SAl (Rajampet): Some
parts of Andhra Pradesh, like Rayalaseema
region, consist of more than one crore popu-
lation. As per geologists’ reports, this region
is going to become adesart in another two or
three decades. To avoid such problems some
Irrigation projects have already been pro-
posed but are kept pending due to various
reasons.

The underground water table is going
down year after year due to non-availability
of rain water or upland water reservoirs. |,
therelore, request the Government to clear
at least those irrigation projects which come
under drought-prone areas, like Ray-
alaseama which are pending for clearance
by the Central Government,

(lv) Needtosetupmillisat Faridpur
Aonla and Vinawar Dattagan|,
U.P

[Translation]

SHRI RAJVEER SINGH (Aonla): Mr.
Deputy Speakaer, Sir, under Rule 377 | would
like to inform that Bareilly and Badaun dis-
tricts happen to ba the major sugarcana pro-
ducing districts in Uttar pradesh, and Lok
Sabha Constituency Aonla falls under this
area. There is not a single sugar mill in my
constituency in spite of the fact that the
survey conducted so far suggests that this
area produces sugarcanes which could feed
as many as three sugar mills.

Therefore, | would like the Government
to set up sugar mills one each at Faridpur -
Aonla, Vinawar and Dattaganj in Uttar
Pradesh so as to fulfil the longstanding
demand of farmers. The farmers should be
relieved of their poverty by giving them
remunerative price for their sugarcanes.

BHADRA 21, 1913 (SAKA)
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" (v) Need to Complete the Sur-
veyed raliway lines in Andhra
Pradesh urgently.

[English)

SHRI DATTATRAYA BANDARU (Se-
cunderabad): The State of Andhra Pradesh
is getting a raw deal in regard to new railway
lines. Only about200 Kms. have been added
to the railnetwork since independence. There
have been long standing demands for con-
struction of new railway lines from Patanch-
eruto Pedapalli via Siddipeta, Karim Nagar,
with a branch line from Karim Nagar to
Adilabad via Jagityal and Nirmal, from Nan-
dyal to Yeraguntla; from Nizamabad to
Ramagundam; from Nidubrolu to Ni-
zamapatnam and from Hyderabad to
Visakhapatnam via Suryapet, Khamma,
Kothagudeam and Badrachalam.

Though surveys have been completed
forallthese lines, none has beentaken upfor
construction.

The above mentioned Railway lines pass
through the backward areas of Andhra
Pradesh State and are essential for indus-
trialdevelopment. |, therefore, urge uponthe
Government to construct the abova railway
lines at the earliest.

(vi) Need to construct a bridge on
Manjhi-Ballia Road between
Uttar Pradesh and Bihar.

[ Translation)

SHRIMAT! GIRWA DEVI (Maharaj
Ganj): Mr. Deputy Speaker, Sir, under Rule
377 | would like to submit that Saran, Siwan
and Gopalganj districts in eastern Bihar are
extremely backward from the economic, and
social point of view and also in terms of
natural availability of resources. The Gov-
ernment paid little attention to the develop-
ment of this area either before or after inde-
pendence. There has been a long-standing
demand for the construction of a bridge on
river Ganga in this area which falis between



